
 

CALLING ATTENTION TO A MATTER 
OF     URGENT  PUBLIC IMPORTANCE 

TENSE SITUATION PREVAILING IN SHAHDARA 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I have a submission to make before I call 
his attention. I used the words "popular anger 
in protest against the police atrocities". These 
words should not have been dropped. These 
are words from us. I am not asking the 
Government to use the expression if they do 
not like it, but when we use them, they should 
be retained . .. 

MR. CHAIRMAN : You put your question. 
SHRI BHUPESH GUPTA  :  .......... in the 

Calling Attention Notice. Otherwise, a wrong 
impression comes. We are not so neutral in 
this matter, in wording the Calling Attention 
Notice. 

I beg to call the attention of the Minister of 
Home Affairs to the tense situation prevailing 
in Shahdara and the reported violent clashes 
between the police and people in that area. 

MR. DEPUTY CHAIRMAN in the Chair. 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI K. 
C. PANT) : Sir, yesterday I made a statement 
on the regrettable incidents in Shahdara on the 
19th and 20th. Some incidents took place 
yesterday also but there has been no incident 
since last night. 

In accordance with the decision of the 
Government announced yesterday, steps have 
been taken to obtain the services of a serving 
Judge of the High Court to conduct an inquiry. 
The terms of reference are also being finalised. 
I would like to assure the House that the scope 
of the inquiry would be wide enough to 
include the course of disturbances which took 
place as a sequel to the alleged murder of Shri 
Onkar Singh, the adequacy of administrative 
measures taken to prevent and deal with the 
said disturbances, the justification for the use 
of force by    the 

police, the extent thereof and the allegations of 
excesses against the police. The House will 
appreciate that such an inquiry should not, 
however, concern itself with the investigations 
already in progress in accordance with law in 
regard to the alleged murder. The Government 
expect, that the investigation would be 
completed most expeditiously so that the 
guilty are brought to book. 

The Administration is taking all steps for 
the maintenance of peace in the area. 
Influential citizens of Delhi have taken the 
welcome initiative to enlist people's coope-
ration in the maintenance of peace and I hope 
that these efforts will prevent the recurrence of 
any unfortunate incident. 

SHRI BHUPESH GUPTA : We heard the 
statement which is most unsatisfactory. 
Evidently the hon. Minister has taken cover 
under the fact that he is instituting a kind of 
judicial enquiry. That is no reason why he 
should not have taken the House into 
confidence with regard to the version of the 
incidents because he has used the word 
'alleged' murder, when it is a murder. He could 
have used the word 'alleged' as many times as 
he liked, but still he should have taken the 
House into confidence. Now, Sir, we are here 
in Delhi in the Capital and we cannot but be 
seized of the matter and we feel deeply 
concerned about what has happened. We regret 
that the Government did not yesterday suo 
motu come forward to make a statement. The 
behaviour of the police has been simply 
outrageous and criminal. First of all, I should 
like to ask the Government what the 
Government has to say with regard to this 
matter. 

When this gentleman, the Home Guard 
Officer, was killed, the police spread the story 
that a leader of the dacoit gang had been killed 
and they spread the story to the local 
administration, to the Inspector-General of 
Police and other administrative officials, the 
SP and so on. Only when the people started 
demonstrating against what he called the 
alleged murder, although several bullets had 
been planted into the 
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body of Shri Onkar Singh, the Home Guard, 
the Government took some action and not 
before that. There was an attempt to hush it 
up. This is No. 1. An attempt was made by the 
police officials of the locality, and high 
officials were trying to connive at it. 

He is described as leader of a dacoit gang 
when he was actually a Home Guard Officer. 
It turns out that it. was so. He was shot dead. 
This itself is a serious matter. Then, Sir, this 
story was spread and of course after 
demonstrations of the people they arrested the 
ASI, the alleged murderer—there you can use 
the word 'alleged' if you like—only after the 
people had demonstrated and came out. Even 
now when the enquiry has been announced, no 
action has been taken to see that the enquiry is 
properly done, but reference has been made to 
the public appeal for peace. 

But here the Chief Executive Councillor, 
Mr. Radha Raman—I believe he belongs to 
their party—told the reporter that all police 
officers of that area connected with the 
incident should be suspended to restore 
confidence among the people. He also ap-
pealed to the people of Shahdara to help 
restore normalcy in that area. Now you arc 
citing the public appeal. What about this part 
of the appeal ? Why is this suppressed ? Mr. 
Radha Raman is not a small coin. He may not 
be a State Minister in the Ministry of Home 
Affairs or in the ante-room of the Prime 
Minister of India, but surely he is the Chief 
Executive Councillor of Delhi and when he 
makes a statement of this kind, in all fairness 
his statement should be referred to when the 
Minister makes a reference to the public 
appeal that people should maintain peace. 
Why is this not mentioned? This is number 
one. I have got something more to say. 

Shri Indrajit Gupta, leader of our Group in 
Lok Sabha, along with Shri B. D. Joshi, a 
member of the party Group in the Metro-
politan Council, and Secretary of our party 
Shri Prem Sagar Gupta visited the Shahdara 
area yesterday. They issued a public statement 
in which they have brought out 

the police atrocities going on there. They were 
going on even yesterday. I had seen them and 
they said many things. Why should I only 
draw attention to the statement? How do you 
explain this? Here is a photograph in the 
Indian Express. Three women are lying. They 
have been beaten up. It is published in today's 
paper. Photographs do not lie. These are not 
faked photographs taken somewhere else, in 
Uttar Pradesh or Bihar or somewhere else. 
What is the answer to that? Here is a 
photograph in the Statesman itself, another 
photograph. You must have seen that. Here is 
a photograph showing a man sitting quietly; 
he has fallen from the bicycle and the 
policeman is assaulting. The man is in no 
mood to use violence of any kind or shows no 
posture which can be regarded as aggressive. 
He is utterly helpless. Has this policeman been 
suspended? What action has been taken 
against him? There are other such incidents. 
Shri Indrajit Gupta and others have brought to 
our notice that women are being beaten up. I 
give concrete examples. First of all in house 
No. 1439/A/51, Balbir Nagar, Jagannath 
Batra, a railway employee, who was on 
duty—his house was broken into by the police 
and his younger son was arrested and beaten 
up. This is one thing. In another house 
opposite, No. 1439/A/46, Jaharlal, betel 
shopkeeper, was arrested. He has a plaster in 
his foot. He was arrested in his house. 
Congressmen are protesting there. Many 
Congressmen have come out in 
demonstration. Arrested from that house are 
Vijay Kumar Bhatia and Vijay Kumar 
Malhotra. Inside the house three women were 
beaten up, Pravin Mala and two others; they 
were beaten up. 

Such things are going on. The police has 
simply run amuck. Now, this is your 
administration. They are indulging in 
shooting, they indulge in murder. They took 
the man and shot him down and you call it 
'alleged murder'. You do not call it even a 
murder, you call it 'alleged murder'. Now, 
according to the Patriot we find that there is an 
attempt to hush up 
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that it is a case of accident or something. I do 
not know what steps are going to be taken 
about it. 

"Five bullets were extracted from the 
body of Home Guards Officer, Onkar 
Singh, who was alleged to have been 
murdered on Friday morning, during a post-
mortem of the body at the Irwin Hospital . . 
. 
"Meanwhile the authorities managed to 

quietly get the body of 12-year old Rafiq 
Ahmed, who was a victim of the police ' 
firing at the Shahdara Railway Station on 
Saturday, buried at the Kotla burial grounds 
on Sunday midnight. The boy, who was a 
resident of Takia Kalu, Shah-dara, had died 
on the spot. 

"The authorities are reported to have 
described the cause of his death to burial 
ground management as due to 'accident' and 
paid Rs. 25 as burial charges instead of the 
usual Rs. 12 in case of a minor." 

Now, such things are being reported in the 
paper. All the papers are reporting. All tiie 
national uailies are reporting. Photographs are 
being published. And the hon. Minister did not 
like to have a discussion even yesterday. He 
said that there was no need for a discussion or 
a calling attention motion on the subject in 
Parliament. What sort of Parliament do you 
want to have? Do they want to have the King's 
Court or the Queen's Court? I do not know 
what sort of thing they want to have here in 
this country. 

Therefore, it is a serious matter. I demand 
that all the police officials should be 
withdrawn from there straightaway and those 
guilty or those suspected of having 
participated in the orgies of violence should be 
removed from there, and suspended, as Mr. 
Radha Raman, the Chief Executive Councillor 
belonging to your party, has demanded. 
Respect his appeal if nobody else's. And the 
enquiry ordered should cover all matters 
including the murder, the sequal to it, the 
origin of it, and every- 

thing should be included, and it should be 
published. Evidence should be called and 
people should be in a position to come 
forward to give evidence. 

I do not wish to go into this matter. It is most 
unfortunate. But before I sit down, [ should 
like to point out one thing. How is it that 
people are there in such numbers in Shahdara. 
What has happened? You should think about it. 
It was the pent-up feelings of the masses that 
came out, because the Delhi Police is known 
for its brutality, some sections pf it, at any rate. 
Not merely that. They are tired of the rising 
prices, oppressive prices and the conditions to 
which they have been put. The callous attitude 
of the Government and of the Administration 
has made it unbearable and intolerable for the 
people. There is mass misery and suffering 
which has driven them to a state of desperation. 
And when this crime is committed before their 
eyes, when a person goes and takes a man and 
shoots him down, naturally, that sort of pent-up 
feeling and anger of the masses becomes an 
explosion there. And the Government instead 
of treating this matter in a particular manner, 
retaliated bf violence of the worst type, 
entering homes and arresting people. Mr. 
Indrajit Gupta told me that a local Congress 
leader went there and said, "Is this Indiraji's 
Sarkar?" He has said, "I will not go." He was 
standing there and all the time shouting almost 
like a mad man. He is an old man; otherwise, a 
sensible man. Such is what they have done 
there. 

Therefore, do not treat it as a party issue. 
Mr. Radha Raman has made the appeal. I 
congratulate Mr. Radha Raman for clearly 
coming out and taking up this attitude. 
Therefore, 1 demand, do not try to make out 
that some political parties are trying to take 
political advantage of it. This is not the case. 
We have examined it. Three of our people 
were returning from the meeting. They had 
been arrested and taken into custody. Why are 
our members being arrested? Nine of others 
were sought to be arrested but somehow or the 
other that was stopped. 



137 Calling attention to [22 AUGUST 1972] urgent public 138 

This is what they are doing. 

MR. DEPUTY CHAIRMAN: Let us hear 
the Minister. 

SHRI BHUPESH GUPTA: What he will 
say we will hear. But I hope that the House 
would speak on this subject and I am sure my 
colleagues in this House will agree with me 
that we are not bringing it in any partisan 
manner. I do not wish to take any party 
advantage out of it because here is an issue 
over which all of us must speak in one voice 
to prevent this kind of atrocity which is a 
disgrace to our country, disgrace to the capital 
of India. 

SHRI K. C. PANT: I hope Shri Gupta keeps 
his promise of listening to me without 
interruption. Sir, he is quite right thai this is 
not a party matter. There is no question of this 
being a party matter. The very fact that our 
Chief Executive Councillor has expressed 
himself shows that this is not a party matter. 
So far as the Government is concerned there is 
nothing but a desire that the truth should come 
out, whatever be the truth. That is the reason 
why a judicial enquiry has been appointed to 
go into the matter. This is the concern with 
which we view this whole series of incidents. 

Sir, I would like to make it quite clear that 
there was no compulsion on the part of the 
Government to come forward with a 
statement. My hon'ble friend said that we did 
not make a statement. But we did make a 
statement yesterday in the House sua motu. I 
gave the very pertinent information about 
which many Members were anxious, namely, 
whether or not a judicial enquiry would be set 
up and I thought that there was a good 
reception to that announcement in this House 
and that House. Since many Members were 
concerned, I thought I would come to the 
House and make that statement. That was 
entirely a suo motu statement. 

Sir, there is no question of hushing up this 
affair as  my     friend charged.     Cer- 

tainly, appointment of a judicial enquiry is not 
the way to hush up a fact. We want the whole 
thing to come out. It ii under the Commission 
of Inquiry Act. 

SHRI BHUPESH GUPTA: What about 
suspension? 

SHRI K. C. PANT: That is what I said. I 
hope he keeps his promise. So I have 
appointed this under the Commission of 
Inquiry Act so that everything will come out. 
He says that I have placed greater emphasis on 
peace being restored rather than on the 
enquiry that is to be conducted. I do not know 
why he says so... {Interruption by Shri 
Bhupesh Gupta) He must keep his promise 
today at least because he has promised.    
Normally he does not. 

SHRI DAHYABHAI V. PATEL (Gujarat):   
Does he always keep it? 

SHRI K. C. PANT: I thought that the House 
would entirely agree with me that while we 
are very anxious that the whole matter should 
be inquired into and truth should come out we 
hold no brief for anybody. At th^ same time 
my immediate concern is that peace should be 
fully restored and these incidents should end 
and that no unnecessary suffering should be 
entailed by anybody. This, I think, is the 
sentiment of the entire House. That is why I 
place my emphasis on peace being restored 
there as early as possible. That is why I 
welcome the initiative on the part of public 
men in this matter. 

In so far as individual incidents are 
concerned, he has referred to photographs, 
newspaper reports and other individual 
incidents. The House will appreciate that 
it is very difficult for me now that an en 
quiry has been set up to go into the rights 
and wrongs of individual incidents and 
any comment I may make may prejudice 
the enquiry one way or the other. That 
would be the last thing which I would 
want to do. « 

Sir, he said that police officers should be 
withdrawn I understand that the meeting 
which  took  place  last evening under  the 
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aegis or certain public men discussed this 
matter threadbare with the police and the 
Administration. The D. C. was present. The 
D.I.G. was present and they undertook to 
maintain peace in certain areas. They asked 
for withdrawal of police from those areas. The 
Administration agreed that they would 
withdraw the police from those areas. 

And they will remain in the police stations, 
and if these gentlemen undertook to see that 
peace is maintained, the police need not go 
there at all. Sir, this depends on the co-
operation that is coming forth from the 
residents of the area, from the public leaders. 
And I would certainly welcome any initiative 
taken in this direction. I would welcome any 
support that is given to maintenance of peace 
from the people, and in that case the police 
will not be icquired to get involved in the 
situation. We would readily ask the police to 
stay in the police stations. 
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MR. DEPUTY CHAIRMAN: Please take 
your seat. The Minister will reply. Why do 
you bother about it? 

|     MR.     DEPUTY     CHAIRMAN:     You j 
please sit down.   You can speak only when you 
are called upon to speak. 

"It is the most organised gang of armed 
criminals in this country." 
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MR. DEPUTY CHAIRMAN:    Yes, Mi. 
Pant. 
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SHRI BHUPESH GUPTA: Sir, on a point 
of order. 

MR. DEPUTY CHAIRMAN:   You have 
already made many poinls of order. 

SHRI BHUPESH GUPTA: This is a point 
of order and also a point of submission. 
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Sir, the Chair has a role to play in such a 
situation.   I do not think that the Chair can 
absolutely wash off its hands, because in  snch  
matters   the   Chair   always   gives directions 
and this is the normal practice and this is the 
parliamentary     norm and procedure.   Now, 
Sir, you may or may not give the directions and 
that is a different matteT.   But it should not be  
as though your job is only to make me speak or 
make somebody else speak and remain neutral. 
Now we are not going into the merits of the 
case.    Let the judicial inquiry     body decide it.    
But,  Sir,  certain demands  are being made, for 
example, for the suspension of the officials 
which has nothing to do with the inquiry.    This 
has happened and  happened  in this  very  
House,  when an accident takes place and when 
a demand for the  suspension  of officials  is     
made. Now, a railway  accident takes place and 
the Minister does not take cover under the fact 
that an inquiry has been ordered and, therefore, 
the accident cannot be discussed. We discuss it.   
Therefore, when the photographs and other 
things have appeared in the Press, the 
honourable Minister should say   something   on   
it.     Sir,   here   is   the "Indian Express",    a    
responsible    paper, which has published a 
photograph and the caption is this: 

"Three women residents of Balbir Nagar 
(Loni Road) village near Shahdara lie on 
the road after having been allegedly beaten 
up by the police."—"Express Photograph." 

Is it true or false ? Let him say that. It is 
not a matter of inquiry. These charges have 
been 'wught up by a responsible paper in the 
country. Similar charges have been brought 
up by practically all the newspapers in Delhi. 
Practically all the newspapers Members of 
l*:nl'anicm, including Congress Members of 
the Executive Council feel that the people 
responsible should   be   suspended.    Sir,     
the   Minister 
ov.es  an  answer  as  to  why  '.hey  should 
rot be suspended.    Under the covei   that. 
a judicial inquiry is there, he cannot claim 
immunity from *.hat.... 

(Interruptions)

Therefore, I think thai you should come to 
our help in this matter... 

(Interruptions) 

SHRI  MAHAVIR TYAGI:     Has     the 
Government taken any action?... 

(Interruptions) 

SHRI BHUPESH GUPTA: I suggest that 
let us move a Resolution in this very house 
and let us go on record, directing the 
Government that officers responsible be 
suspended. Why can't we do this?... 
(Interruptions). Let it be defeated by the 
majority... 

MR. DEPUTY CHAIRMAN: Please take 
your seat. . . . 

SHRI BHUPESH GUPTA: Either you help 
us. Or kindly give a direction and today we 
shall discuss amongst ourselves... 

MR. DEPUTY CHAIRMAN: Please take 
your seat. Please take your seat before I can 
say anything. 

DR. BHAI MAHAVIR: Before that I want 
to make one submission. Can't you direct the 
Home Minister to visit the locality     and   
see     things    for     himself?... 

(Interruptions) 

SHRI MAHAVIR TYAGI: They must 
explain to the House as to what executive 
action they have taken ? What preventive 
action are thef going to take... (Interruptions). 
What prevents the executive from taking 
action... 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Please sit 
down. I am on my legs. Please let me have my 
say.    The incidents in Shahdara 
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are deplorable. There cannot be any two 
opinions on that. I think even the Minister | will 
agree to that. Now, as far as the action that has 
been taken is concerned, I would like the 
Minister to say something if he has 
contemplated any action.... 

(Interruptions) 
i 

SHRI SITARAM KESRI: Sir, on a point of 
order... 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Please sit 
down. 

SHRI K. C. PANT: Sir, I have avoided 
going into in detail by giving any statistics, for 
the simple reason that I may not be charged 
with trying to give a colour to the incident. I 
have scrupulously avoided that. But if they 
want me to give any information, whatever is 
with me I can give. For instance, the total 
number of cases registered has been 20; the 
policemen injured are 280; members of the 
public injured are 87 . . . (Interruptions) 
Persons arrested . . . 

SHRI BHUPESH GUPTA: This infor-
mation is basically wrong. All wrong.... 
(Interruptions).. .false. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal) : Kindly listen to him. The 
Minister    is    answering... (Interruptions).. 

Why don't you listen? This is very wrong. 
That is not the way. We have every sympathy 
with them. We have been listening to you with 
patience. You must also have the patience to 
listen to the Minister's reply... 

(Interruptions) 

SHRI K. C. PANT: I am not saying 
anything against hon. Members. I am only 
giving information that is with me.   I can't 

give information which will  only     please 
them. I am giving details... 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Please listen . 
. . 

(Interruptions) 

SHRI MAHAVIR TYAGI: 1 want him to 
explain as to what preventive action was taken 
by Government?... 

(Interruptions) 

SHRI K. C. PANT : It is Tyagiji who has 
been speaking most loudly...(Interruptions) . 
Why doesn't he listen to me ? (Interruptions). 
The number of arrests for specific offences is 
126. 

Number of persons arrested 
under preventive procedure        . .    58 

Government  properly  damaged; 

Number of jeeps ..      2 
Number of trucks . .       2 
Number of DTC buses ..      2 

A heap of wooden railway sleepers and 
buildings damaged; railway police forces 
ransacked; one Government tent set on fire; a 
private bus and the house of ASI Bakshi Singh 
burnt; two terminal tax chowkis ransacked. 

SHRI JAGDISH PRASAD MATHUR: 
How many policemen suspended? 

SHRI K. C. PANT: I will give you that 
information—you want to know the number of 
policemen suspended. The policemen 
suspended are these three: ASI Bakshi Singh... 
(Interruptions). Why don't you listen ? If you 
want information, listen to me. You can ask 
your questions later. [ am not running away. 
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SHRI BHUPESH GUPTA: You are not 
running away. 

SHRI K. C. PANT: Therefore, please 
listen. 

SHRI BHUPESH GUPTA: If you run away 
you lose your membership. 

SHRI K. C. PANT: Head Constable Sujan 
Singh and Constable Dharam Pal. 

Now I am glad that my hon. friends of the 
Jana Sangh are not taking a partisan view of 
the matter in the House, but I was surprised 
when on the 20th I learnt that they had shifted 
the venue of their agitation from Chandni 
Chowk to Shah-darn. 

SOME HON. MEMBERS: Shame, shame. 

DR. BHAI MAHAVIR: You will permit 
me to say a word, Sir. 

MR. DEPUTY CHAIRMAN:   No, no. 

MR. DEPUTY CHAIRMAN: Mr. Pant, 
you want to say something? 

SHRI K. C. PANT: Why is he speaking 
again? 

MR. DEPUTY CHAIRMAN: He is 
contesting your statement. 

SHRI. BHUPESH GUPTA: He has to give 
the names of the arrested persons. Among 
them, three belonging to our party were 
returning from the party meeting. 

SHRI K. C. PANT: Under what rule is he 
speaking, Sir? 

SHRI BHUPESH GUPTA: You should 
know. 

DR. BHAI MAHAVIR:    Sir,. . . . 

MR.    DEPUTY    CHAIRMAN:      Vou 
should finish in one minute. 

MR. DEPUTY CHAIRMAN: Mr. Advani, 
I wanted to know whether you would speak 
or.... 
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SHRI LAL K. ADVANI (Delhi) : This is a 
point of explanation arising... 

(Interruptions) 
MR.     DEPUTY    CHAIRMAN:       Mr. 

Pate!. 
SHRI DAHYABHAI V. PATEL : Sir, I have 

been listening patiently to what has been going 
on in the House. My mind goes back to the 
days when Mr. Maxwell was sitting there and 
answering Mr. Govind Ballabh Pant and Pandit 
Motilal Nehru on the other side in the 
Opposition when violence was met by police 
violence on the other side. I am amazed at the 
way in which Mr. Pant is defending the police 
today. Instead of saying that they have been 
guilty of undue violence he has coine forward 
to defend violence which was undue and 
absolutely uncalled for on innocent women, on 
people going about their business peacefully—
the police going into the homes of people, 
beating them and bringing out the women. Are 
these policemen to be condemned or defended 
in the manner in which the Home Minister is 
trying to defend them ? Sir, it is most 
distressing that Mr. Pant should have tried to 
talk in that way. 

AN HON. MEMBER: He should withdraw 
these things. 

SHRI DAHYABHAI V. PATEL: I will not 
withdraw one word. It is most con-demnable, 
the manner in which you are trying to defend 
the police and minimise the excesses 
committed by your police forces. Do you know 
what the result will be? The police will be 
encouraged to indulge in such lawlessness 
again and again. You are unable to keep law 
and order in the country already. The amount of 
crimes taking place all over India is because 
your police does not take action and when they 
take action in the wrong way you go and 
defend them. That means there will not be rule 
of law in this country but there will be a rule of 
complete chaos and disorder. I want to warn the 
Government. Don't defend these excesses; don't 
defend the guilty people. If the police are in the 
wrong, say that they are in the wrong 

and say that you will punish them but no 
attempt should be made to defend Ihe police 
that have committed such atrocilies. That is 
what I want to warn the Government, and I 
hope they will take heed. 

SHRI SYED HUSSAIN (Jammu and 
Kashmir) : Sir, on a point of order. [ want to 
know only one thing on a point of information. 

 
Was that approach wrong? I oniy want to 

know this thing. 
MR. DEPUTY CHAIRMAN: That is no 

point of order. 
SHRI SYED HUSSAIN: The police has to 

give security of property, security of life and if 
they... 

MR. DEPUTY CHAIRMAN: You please 
take your seat. There is no point of order. 

 



 

MR. DEPUTY CHAIRMAN: Are you 
going to take your seat or not? Otherwise I 
will ask the whole thing to be expungeu from 
the records. 

SHRI RANBIR SINGH: But can they say 
whatever they like? 

MR. DEPUTY CHAIRMAN: Everybody 
is saying everything. You are saying the 
most. 

SHRI K. C. PANT: Sir, I for one have no 
objection to my hon. friend, Shri Dahyabhai 
Patel, referring to the old days at least on this 
occasion and remembering Shri Motilal 
Nehru and my father. I wish he did so more 
often. 

SHRI DAHYABHAI V. PATEL: I do 
very often;- only you don't. I wish the 
conditions were same; I wish you had the 
same spirit of sacrifice and service. It is all 
gone. 

SHRI K. C. PANT: He says 1 am de-
fending the police; I am not defending 
anybody. I have said that a judicial inquiry 
has been instituted to get at the truth. 
Everytime we come before the House 
whenever any incident has taken place 
anywhere the demand is that a judicial 
inquiry should be instituted. Here we have 
not waited for the demand. 

SHRI DAHYABHAI V. PATEL: Aftei 
terrorising the people like this, what truth 
will you get? 

SHRI K. C. PANT: We have suo motu 
come to the House and said that we have 
decided to institute a judicial inquiry. 
Therefore we are not interested in protecting 
anybody. 

AN HON. MEMBER: What about the 
suspension of the police officers? 

SHRI K. C. PANT: He said, if the police 
is wrong, why don't you say so? If I find that 
they are in the wrong I will 

certainly say so. If these allegations of police 
excesses are proved we shall take action 
against them. There is no question about it. 

SHRI DAHYABHAI V. PATEL:    You 
are terrorising people like this and thsn you 
are taking action. 

SHRI K. C. PANT: Would it be right for me 
just to run berserk and take action without 
establishing the offence? Would it be 
reasonable? Would you accept that? Even 
policemen have got their rights. I did not hear 
a word about the policemen. Not a word was 
said about the policemen who were injured in 
the course of their doing their duty. You might 
say that they should not have been asked to do 
certain things. But the fact is they were acting 
under orders and many of them have been 
injured. The DIG has been hit; the SP has been 
hit; the DC has been hit and not a word was 
said that in the course of doing their duty these 
people have been hit. Do they not deserve any 
sympathy from hon. Members opposite ? Sir, I 
am surprised that this matter should be treated 
in such a partisan manner after Shri Bhupesh 
Gupta begins by saying that it should not be. I* 
it not the duty of this Parliament... 

SHRI MAHAVIR TYAGI: Sir, as the hon. 
Minister is supporting the police... 

SHRI K. C. PANT:    I refuse to yield. 

SHRI MAHAVIR TYAGI: ... as the high-
handedness of the police is supported like that 
I am afraid I will have to walk out. 

{Some hon. Members then left the Camber) 

SHRI   DAHYABHAI   V.   PATEL:   He 
has not said a word about police excesses. 

SHRI K. C. PANT : I think they have made 
up their mind. I had expected that in this 
House when this matter was discussed we 
would look at the whole . . . 
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SHRJ K. C. PANT: . . .we would look at the 
whole picture. I had expected that we would 
condemn police violence wherever it has taken 
place and there have been police excesses. 
There, there is no difference of opinion in this 
House. I had also expected that where certain 
anti-social elements had taken advantage of 
the situation, something would be said about 
their burning of jeeps, etc, that something 
would be said about the aspects also, so that 
we warn our people that in this situation con-
trol should be kept, certain discipline should 
be exercised, so that the wrong elements, who 
are present everywhere, they do not tale 
advantage of this to destroy property, etc. 
which is ultimately our property and theirs. I 
thought these aspects also would be brought to 
light. But 1 assure my hon. friends that there is 
absolutely no question of our holding a brief 
for anybody, or of trying to protect anybody in 
the matter. 
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DR M. R. WAS (Maharashtra) : May I 
know from the Opposition whether they are 
opposed to the judicial enquiry? 

SHRI  JAGDISH  PRASAD  MATHUR : 
No, no. There is no question of opposition to 
it. 

SHRI RANBIR SINGH: They have started 
the agitation after that.
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SHRI   LAL  K.    ADVAN1:     The   most 

pertinent point of the debate is... 
SHRI  IAGDISH   PRASAD   MATHUR: 

He is evading the question. 
MR.  DEPUTY CHAIRMAN:   You  will 

get your turn when it comes. 
SHRI   LAL   K.   ADVANI :      The   hon. 

lady  Member's  question   was... 
MR.    DEPUTY   CMAIRMAN: I    will 

aJlow you   when  your  turn  comes. 
Please  do not  get   up.    Your  Members 

have put  so  many  questions. 

The   maximum     number   of     questions 
have been put by Dr.  Mahavir. 
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SHRI LAL K. ADVAN1: The most 
pertinent point in this entire debate has been 
evaded all along. 1 am sure that the hon. 
Minister himself must be anxious to see that 
the judicial enquiry that has been instituted is 
fairly and impartially conducted .. . 



167 Calling attention to [RAJYA  SABHA] urgent public 168 
a matter of importance 

 

SHRI LAL K. ADVANI: I arn sure the hon. 
Minister himself and the entire House must be 
anxious that the judicial enquiry that has been 
instituted is fairly and impartially conducted 
and that it is success-full. The enquiry should 
be able to trace the t ru th  in the whole matter. 
I would only like to ask him one pertinent 
question which he has been all along evading, 
namely, is it possible for a judicial enquiry of 
this nature where the main charge, apart from 
the murder case, is police excesses—  this is 
the main charge, police brutality in the area 
during the last three or four days— to be 
conducted impartially and honestly and fairly 
so long as the present police set-up continues? 
Secondly, another very pertinent point is, 
wherever excesses have been committed, 
wherever the police has committed any 
brutality on a particular person, in most cases I 
have found that the particular person or 
persons are implicated on false charges. 

Various sections have been applied against 
them saying that they have been throwing 
stones, or have assaulted policemen and so 
on. My own view is perhaps the court or the 
judicial enquiry may take a very technical  
view of the  whole  matter  and  say 

that all these persons against whom cases have 
been instituted, their cases being sub-judice, 
they cannot appear in the evidence before the 
judicial enquiry. I do not know, perhaps Mr. 
Pant might be able to enlighten me, whether 
they can also appear before the judicial 
enquiry because they are the victims of the 
brutality and excesses. Thes are two pertinent 
points. Why the S.H.O. of the area or the other 
senior officials in the area, not merely one 
head constable or one constable—I think 
hundreds or thousands of them—but top 
officers are involved in committing 
excesses—have not been suspended? 

SHRI K. C. PANT: Sir, again the question   is  
posed   in   such   a  way   that  1   am forced   
to  say  certain  things  which  1  do not want 
to say. Here  it was a law and order question. 
Raids were being organised. People were 
attacking police stations.  And other incidents 
were taking place.    Roads were blocked. In 
such a situation  if they are   not   expected   to   
break   up   the   mobs then  what  else are  
they expected  to  do? | They   used  tear-gas.    
I  think    my   hon'ble i friend   would   bear  
me  out  that  a  lot  of j tear gas was used.   1 
do not want to go into the thing whether the 
force used was I adequate   or  inadequate   or   
excessive    be-I cause that is one of the 
references to the Commission of Enquiry.   I 
do not want to go into the excesses because 
this is, again, one thing which the Enquiry 
will go into. I   cannot   pronounce    my    
own   judgment. You have to take the totality 
of the whole thing   into   consideration.     
Then   you   can I come  to  a  conclusion   
whether the  force I use was adequate or 
whether excesses were I committed. 

 
SHRI. K. C. PANT: Mr. Advani, you 

asked two or three questions. I understand 
the question fully. In determining whether 
the force was too much or too little at 
a particular point... (Interruption by 
Shri   Jugdish   Prasad   Mathur)   I   am   not 
answering you. Do not be so loud. One has 

SHRI RANBIR SINGH: Sir, on a point of 
order. Kindly hear me. 
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to keep the total picture in view. Having said 
that, when he talks about stone-throwing or 
police being assaulted . . . {Interruption by 
Shri Lai K. Advani) I have noted it down. He 
said that in certain cases people have been 
arrested on such allegations. (.Interruption) 
Let me have my say. He said that certain 
people have been arrested. (Interruption by 
Shri Jagdlsh Prasad Mathur) I am not obliged 
to answer you. I am answering as many 
questions as I can. (Interruption by Shri Lai K. 
Advani) You are avoiding to listen my answer 
which is impossible. You are adopting a new 
technique of avoiding an answer. He said that 
some people had been arrested for stone 
throwing and assaulting the police, etc., etc. 
He went on to say other things. He seems to 
be aware of the totality of the situation there. 
He says that the present police set up should 
be entirely changed. I think that is what he 
means. 

SHRI LAL K. ADVANI: They should be 
suspended immediately. 

SHRI K. C. PANT: I do not know whether 
he means that the I.G., the D.I.G.s and 
everybody in the police rank should be 
dismissed because he is accused of committing 
excesses. I have answered that question four 
or five times. I said if a prima facie case is 
established that any body has committed 
excesses, certainly action will be taken against 
him. This is what I have said three or four 
times, i am not here to hold brief for anybody. 
If excesses have been committed, action must 
be taken and will be taken. 

SHRI LAL K. ADVANI: I am not asking 
about action after the enquiry. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS FOR EXPENDITURE OF THE 
CENTRAL GOVERNMENT (EXCLUD-

ING RAILWAYS)     FOR     THE     
YEAR 1972-73 

THE DEPUTY MINISTER IN THE 
MINISTRY OF   FINANCE    (SHRIMATI 

SUSHILA ROHATGI): Sir, I beg to lay on 
the Table a statement (August 1972) (in 
English and Hindi) showing the sup-
plementary Demands for Grants for Fx-
penditure of the Central Government (ex-
cluding Railways)  for the year  1972-73. 

MESSAGES I ROM THE LOK SABHA 
I. THE VICTORIA MEMORIAL (AMENDMENT) 

BILL, 1972 
II. THE DENTISTS (AMENDMENT) BILL. 

1972 
SECRETARY:  Sir, I have to report to the 

House the following messages received | from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha :— 

(D 
"In accordance with the provisions of 

Rule 120 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to inform you that Lofc Sabha, at 
its sitting held on the 21st August, 1972, 
agreed with any amendment to the Victorial 
Memorial (Amendment) Bill, 1972, which 
was passed by Rajya Sabha at its sitting 
held on the 14th August,  1972." 

(II) 

"In accordance with the provisions of 
Rule 120 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha, at 
its sitting held on the 21st August, 1972, 
agreed without any amendment to the 
Dentists (Amendment) Bill, 1972, which 
was passed by Rajya Sabha at its sitting 
held on the 1st August. 1972." 

RE CALLING ATTENTION 
SHRI TH1LLA1 VILLALAN (Tamil 

Nadu): Sir, I want to make one submission. 
MR. DEPUTY CHAIRMAN: No sub-

mission now. You have not taken the 
permission of the Chairman. 


